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ORDERS OF THE TRIBUNAL 	/ 

fto 

in resDect of apolicant I'b.2. Shri AiP.Mishra, 

learncd counsel for the apljcants undertakes 

to file IPO  w3rth of ps .53/ in course of the 

day. M..438/03 is according:Ly disposed of. 

01-RtJ IAI) 

ward Shri ?.P aMjshra, learned counsel 

for the aoplicants and 311-iri R .0 .Rath, learned 

Standing Counsel (on whom a py of this 0 .. 

has been seried) apearing for the 3spondents/ 

ai1ways. 

The applicants, by ),irtW of orders 

under uinexures..1 and 2 dated 15.5.2003 have 

been asked to vacate their quarters bearifl 

Noz.GJ/1..i3 at Retanga Cthlony (Liurda Road) and 

1V164_d at Loco Colony (thutha Road) within 

a period of 13 days. Notices have been given 

tD the ap7licants an the allegation that they 

had 1-.i sublet the quarters in qstion. By 

these notices both the applicants have been 

thre ate ned on their failure to vacate the 

said quarters, -eese 	1qe---e- actions under 
&IL L 

) .&A Rules1  and 	recoveries of damage rents 

/from their salaries. It has been alleged in 

urse of submissions of the learned counsel 

for the app1icantsthat before issuing the 

impugned orders wide r z-nne ure s 1 and 2 dated 

i5.2003 to their prejudices,, no opportunity 

wa 	iven to each of thorn to have their say 

in the matter an as such1those orders have 

'r iss'd in gross violation of the princi 

les of natural justice. on the other hand, 
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or 	 Shri R J .Rath, the learned Standing Counsel 

for the Re spondeuts/Railways pointed out that 

the orders under Annexures...]. and 2 dated 15.5.03 

are preliminary notices and that the applicants 

are free to reiDre se ri t to the authori tie s for 

redre seal of their grievances. 

Having regard to the facts and circum-

stances of the case, I am of the view that in the 

instant case, the sporidents-Raj1ways be!ore 

issuing orders under Annexures..l and 2 dated 

15.5.2003 (which have the prejudicial effect on 

both the applicants) ought to have issd notices 

to the applicants to have their say in the matber 
therein of 

without stipulating and/or indicatingany action 

under the Rules on their failure to vacate the 

quarters by a particular time,, whereaf tier on 

receipt of replies to show cause no tice, they 

could as well have passed orders in accordance 

with law. In this haciround of the case, 

without admitting and/or issuing notices to 

!spondents, and to avoid prolongation in such 

matte rs, I am p rope need to quash the impugned 

orders isstd under Annexures..i and 2 dated 

15.5.2003 which are vitiated being not followed 

by the principles of natural justice. Respondents.. 

Railways are, however, it liberty to issue  

show Cause/notice to the applicants to have 

their say in the matter; upon which, orders 

as deemed fit and proper under the rules/law, 

be passed by them. 

As a result of quashing of AnnC xure s_i 

and 2 above, it is directed that the applicants 

should not be evicted from their respective 
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0 
quarters until decisions, as directed above, 

are taken by the spondents/Railways, 

In the af ores tated terms, this 0 a? a 

is disposed of leving the parties to bear tlir 

own costs. 

nd copies of this order along with 

copies of this 0 A. to Ispondents and free opie 

of this order be handed over to the leazied 

counsel of both the sides. 
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